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LAW AND LEGAL AFFAIRS DEPARTMENT
LAW (Gr.2) DEPARTMENT

Notification -
Jaipur, August 6, 1996

THE RAJASTHAN LEGAL SERVICES AUTHORITY
RULES, 1995

G. S. R. 70.—In exercise of the powers conferred by
section 28 of the Legal Services Authorities Act, 1987 (Central
Act No. 39 of 1987), as amended by the Legal Services au-
thorities (Amendment) Act, 1994 (No. 59 of 1994), the Gov-
ernment of Rajasthan after consultation with the Chief Justice
of the High Court hereby makes the following rules, namely:—

1. Short title and commencement.—(1) These rules
may be called "The Rajasthan State Legal Services Authority
Rules, 1995".

(2) They shall come into force from the date of their
publication in the Official Gazette.

2. Definitions.—In these Rules unless the context
otherwise requires,— |

(a) “Act” means the Legal Services Authorities Act,
> 1987 (No. 39 of 1987) as amended from time to
time; |

(b) “Chairman” means the executive Chairman of
the State ‘Authority, or, as the case may be, the
Chairman of the Taluk Legal Services Committee;

(c) “District Authority” means the District Legal

Services Authority constituted under Section 9 of
the Act;

(d) “High Court Legal Services Committee” means a
High Court Legal Services Committee constituted
under Section 8A of the Act;

(e) “Member” means the member of the State Au-
thority appointed under clause (c) of Sub-section
(2) of Section 6 of the Act, or as the case may be;

(f)  “Secretary” means the Member-Secretary of the
State Legal Services Authority constituted under
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(g)

(h)
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Section 6 of the Act or, as the case may be, the
Secretary of the High Court Legal Services
Committee constituted under Section 8A of the
Act, or as the case may be, the Secretary of the
District Legal Services Authority constituted

“under Section 9 of the Act;

“State Authority” means the State Legal Services
Authority constituted under Section 6 of the Act;

“Taluk Legal Services Committee” means a Taluk

Legal Services Committee constituted under
Section 11A of the Act;

all other words and expressions used in these
Rules but not defined shall have w2 meamng
respectively assigned to them in the Act.

3. The number, experience and qualifications of
other members of the State Authority under clause (c) of

sub-section (2) of section 6.—(1) The State Authonty shall
have not more than eighteen members.

(2) The following shall be ex-officio members of the
State Authority:—

(1)
(ii)
(iii)

(iv)
(v)
(vi)

Advocate General of the State;
the Secretary in the Department of Finance;

the Secretary in the Department of Law and
Legal Aftairs;

the Director General of Police of the State;

Director, Social Welfare Rajasthan;

Chairman State Commission for Other Back-ward
Classes:

(vii) Chairman State Bar Council;

(3) The State Government may nominate in consulta-
tion with the Chief Justice of the High Court, other members

from amongst those possessing the experience and qualifica-
tions prescribed in sub-rule (4) of this rule.
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(4} A person shall not be qualified for nomination as a
member or the State Authority unless he is—

(@) an eminent Social Worker who 1s engaged in the
upliftment of the weaker sections of the people,
including Scheduled Castes, Scheduled Tribes,
Women, children, rural and urban labour; or

(b) an eminent personin the fi2ld of law; or

(c) a person of repute who 15 specially interested in
the implementation of the LLegal Services Schemes.

4. The powers and functions of the Member-Secre-
tary of the State Authority under sub-Section (3) of Seclion
6.— The powers and functions ot the Member-Secretary of
the State Authority, inter alia, shall be—

(a) to give free legal services to the eligible and weaker
sections;

(b) to work out modalities of the Legal Services
Schemes and programmes approved by the State
Authority and ensure their effective monitoring
and implementation;

(c) to exercise the powers In respect of
Administrative; House-keeping, Finance and

‘Budget matters as Head of the Department in the
State Governemnt;

(d) to manage the properties, records and funds of
the State Authority;

(e) to maintain true and proper accounts of the State
Authority including checking and auditing in re-
spect thereof periodically;

(f) to prepare Annual Income and Expenditure Ac-
count and Balance-Sheet of the said Authority;

- (g) to liaise with the Social Action Groups and Dis-
trict and Taluk Legal Services Authorities;

(h) to maintain uptodate and complete statistical in-
. ~n including progress made in the imple-
mentation of various Legal Services Programmes
from time to time;
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(1) to process proposals for financial assistance and
.~ issue Utilisation Certificates thereof;

e (3‘) to organise various l.egal Services programmes as
approved by the State Authority and convene
Meetings/Seminars and workshops connected
with Legal Services Programmes and preparation

/f""'of Reports and follow-up action thereon;

\/(1<) to produce vidgo/ documontary films, publicity
Material, literature and publications to inform

general public about the various aspects of the
Legal Services Programmes;

(1) to lay stress on the resolution of Rural Disputes
and to take extra measures to draw schemes for
effective and meaningful legal services for set-
tling Rural Disputes at the door-steps of the rural
people;

(m) to perform such of the functions as are assigned to

him under the Schemes formulated under Section
4(b) of the Act; and

(n) to perform such other functions as may be
expedient for efficient functioning of the State
Authority.

5. The terms of office and other conditions relating
thereto, of members and Member-Secretary of the State Au-
- thority under sub-section (4) of Section 6.—(1) The members
of the State Authority nominated under sub-rule (3) of rule 3

by the State Government shall continue for a term of two
years and shall be cligible for renomination.

(2) A member of the State Authority nominated under
sub-rule (3) of rule 3 may be removed by the State Govern-

ment 1if In the opinion of the state Government, it is not
desirable to continue him as a member.

| (3) If any member nominated under sub-rule (3) of
rule 3 ceases to be a member of the State Authority for any
reason, the vacancy shall be filled up in the same manner as
the original nomination and the person so nominated shall
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continue to be a memboer o the renaany ferm o of the
member 1n whose place he is nominaied

(4) All members no: *ﬁ*nimi under sup-ruie (3) of rule
3 shall be entitled to payment of travelling allowance and

L

I
dally allowance In respect of journcys verformed in connec-
tion with the work of the Stale Auth orlty and shall be paid
by the State Authority in accordance with the rules as are ap-

plicable to the Grade 'A' officers, as amended from time to
time.

(5) If the nominated member is a Governmern e
ployee, he shall be entitled to only one set of travoling

allowance and dally allowance either from his noarer? des AT -

i 1

ment, or, as the case may be trom (he State Auihor ;.i.af,

(6) The Member-Secret tary o:i ihe State mtm_ rity shall
be the whole time employee and shall hold office for a term
not exceeding five years.

(7) In all matters like age of relirement; pay and al-
lowances; benefits and entitlements: and aisciplinary mat
ters, the Member-Secretary shall be governed by the St
Government Rules and he shall be on dalp uiation to the Sta
Authority.

6. The number of officers and other employees of
the State Authority under sub-section (5 ) of Section 6.—
The State Authority shall have such number of officers and
other employees for rendering secretarial assistance and for
its day-to-day functions as are set out in Schedule to these

rules or as may be notified py the State Government from
time to time.

/. The conditions of service and the salary and al-
- lowances of officers and other employees of the State Au-
thority under sub-section (6) of Section 6.—(1) The officers
and other employees of the State Authority shall be entitled
to draw pay and allowances in the scale of pay indicated
against each post in the Schedule to these rules of at par with
the State government employees holding equivalent posts;

(2) In all matters like age of retirement, pay and al-
lowances, benefits and entitlements and disciplinary matters,
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the officers ana othe. cmloyvees of the State Authoritv shall
S : .,
be governed by the State Coverronent Rules as are applicable
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(07 The efficers and other employees of the State Au-
thority shall pe endded to such other facilities, allowances
and berefils as may be notified by the State Government
from time to time.

8. The experience and qualifications of Secretary
of the High Court Legal Services Committee wunder
sub-section (3) of Section 8A.—A person shall not be quali-
fied for appointment as Secretary of the High Court Legal

services Committee unless he is an officer of the High Court
not below the rank of Deputy Registrar.

9. The number of officers and other employees of
the High Court Legal Services Committee under sub-Sec-
tion (5) of section 8A and the conditions of service and the
salary and allowances payable to them under sub-section
(6) of that section.—(1) The High Court Legal Services Com-
mitlee shall have such number of officers and other employ-
ces for rendering secretarial assistance and for its day-to-day
functions as are set out in Schedule to these rules or as may
be notified by the State Government from time to time.

(2) The officers and other employees of the High Court
Legal Services Committee shall be entitled to draw pay and
allowances in the scale of pay indicated against each post in
the Schedule to these Rules or at par with the State Govern-
ment employees holding equivalent posts.

(3) In all matters like age of retirement, pay and al-
lowances, benefits and entitlements and disciplinary matters,
the officers and other employees of the High Court Legal
services Committee shall be governed by the State Govern-

ment Rules as are applicable to persons holding equivalent
posts.

(4) The officers and other employees of the High Court
Legal Services Committee shall be entitled to such other
facilities, allowances and benefils as may be notified by the
State Government from time to time.
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Explanation:—Separate High Court Legal Services Commit-
tee may also be constituted for Rajasthan High
Court, Jaipur Bench, Jaipur.

10. The number, experience and qualifications of
Members of the District Authority under clause (b) of sub-
section (2) of Section 9.—(1) The District Authority shall
have not more than eleven members.

(2) The following shall be ex-officio members of the
District Authority:—

(1) District Magistrate;

(i1) Superintendent of Police;

(iii) Judge, Family Court, if any,

(iv) Judge, Motor Accidents Claims Tribunal, if any;

(v) Judge, Labour Court/Judge Industrial, Tribunal,
it any;

(vi) Chief Judicial Magistrate;
(vil) President, District Bar Association: and
(vii1) District Government Pleader.

(3) The State Government may nominate, in
consultation with the Chief Justice of the High Court, other

members from amongst those possessing the qualifications
and experience prescribed in sub-rule (4) of this rule.

(4) A person shall not be qualified for nomination as a
member of the District Authority unless he is—

(a) an eminent Social Worker who is engaged in the
upliftment of the weaker sections of the people,
including Scheduled Castes, Scheduled Tribes,
Women, Children and rural labour;

(b) an eminent person in the field of law; or

(c) a person of repute who is specially interested in
the implementation of the Legal Services Schemes.

11. The number of officers and other employees of
the District Authority under sub-section (5) of Section 9.—

The District Authority shall have such number of officers and
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other employees for rendering secretarial assistance and for
its day-to-day functions as are set out in Schedule to these

Rules or as may be notified by the State Government from
time. to time.

12. The conditions of service and the salary and
allowances of the officers and other employees of the
District Authority under sub-section (6) of section 9.—(1)
The officers and other employees of the District Authority
shall be entitled to draw pay and allowances in the scale of
pay indicated each against post in the Schedule to these

Rules or at par with the State Government employees
holding equivalent posts.

(2) In all matters like age of retirement, pay and
allowances, benefits and entitlements and disciplinary
matters, the officers and other employees of the District
Authority shall be governed by the State Government Rules
as are applicable to persons holding equivalent posts.

(3) The officers and other employees of the District
Authority shall be entitled to such other facilities, allowances

and benefits as may be notified by the State Government
from time to time.

13. The number, experience and qual'ifications of
members of the Taluk Legal Services Committees under
clause (b) of sub-section (2) of Section 11A.—(1) The Taluk

Legal Services Committee shall have not more than seven
meimbers.

(2) The following shall be ex-officic members of the
Taluk Legal Services Committee:—

(i) Sub-Divisional Officer:
(i1) Sub-Divisional Police Officer:
(111) President of the Local Bar Association.

(3) The State Government may nominate, in consulta-
tion with the Chief Justice of the High Court, other members
from amongst those possessing the qualifications and experi-
ence prescribed in sub-rule (4) of this rule.
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(4) A person shall not be qualified for nomination as a
member of the Taluk Legal Services Committee unless he
15—

(a) an eminent Social Worker who is engaged in the
upliftment of the weaker sections of the people,

including Scheduled Castes, Scheduled Tribes,
Women, Children and rural labour: or

(b) an eminent person in the field of law; or

(c) a person of repute who is specially interested in
the implementation of the Legal Services Schemes.

14. The number of officers and other employees of
the Taluk Legal Services Committee under sub-section .(3)
of section 11A.—The Taluk Legal Services Committee shall
have such number of officers and other employees for ren-
dering secretarial assistance and for its day-to-day functions
as are set out in Schedule to those rules or as may be notified
by the State Government from time to time.

15. The conditions of service and the salary and al-
lowances of officers and other employees of the Taluk
Legal Services Committee under sub-section (4) of Section
11A.—(1) The officers and other employees of the Taluk
Legal Services Committee shall be entitled to draw pay and
allowances in the scale of pay indicated against each post in
the Schedule to these rules or at par with the State Govern-
ment employees holding equivalent posts.

(2) Inall matters like age of retirement, pay and alllow-
~ ances, benefits and entitlements and disciplinary matters, the
officers and other employees of the Taluk Legal Services
Committee shall be governed by the State Government Rules
as are applicable to persons holding equivalent posts.

(3) The officers and other employees of the Taluk
Legal Services Committee shall be entitled to such other
(acilities, allowances and benefits as may be notified by the
otate Government from time to time.

16. The upper limit of annual income of a person
entitling him to legal services under clause (h) of section
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12, if the case is before a Court, other than the Supreme
Court.—Any citizen of India whose annual income from all
sources does not exceed Rs. 15,000/- (Rupees fifteen
thousand) or such higher amoui.t as may be notified by the
State Government from time to time, shall be entitled to legal
services under clause (h) of section 12 of the Act.

17. The experience and qualifications of other
persons of the Lok Adalats other than referred to in
sub-section (4) of section 19.—A person shall not be
qualified to be included in the Bench of Lok Adalat unless he
15—

(a) an eminent Social Worker who is engaged in the
upliftment of the weaker sections of the people
including Scheduled Castes, Scheculed Tribes,

_ Women, Children, rural and urban lavour; or

(b) alawyer of standing; or

(c) a person of repute who is specially interested In
the implementation of the Legal Services Schemes
and Programmes.

18. Transfer of assets of Legal Aid Board.—(1) Upon

the constitution of the State Legal Services Authority—

(1) the Rajasthan Legal Aid Board shali stand
dissolved: .

(i) all property, movable or immovable, belonging to
the said Board shall vest in the State Legal
Services Authority and shall be applied by the
Authority to the objects and purposes of the
Legal Services Act, 1987 and the rules framed
thereunder;

(ii1)) all the debts and liabilities of the Board shall be
transferred to the State Legal Services Authority
and shall thereafter be discharged and satisfied
by it out of the aforesaid property. |

(2) Upon the constitution of Legal Services
Authorities/Committees at High Court, District and Taluk
Level, all properties and assets of the Legal Aid Committees
constituted under the repealed rules shall stand transferred
and vested in the corresponding Legal Services Authorities/
Committees constituted under these rules.

19. Transitory Provisions.—(1) Notwithstanding any-
thing contained in these rules, the existing Legal Aid Board
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and Committees constituted under the Rajasthan Legal Aid
Rules, 1984 shall continue to function till the State Legal
Services Authority, the High Court Legal Services Commit-
tee, the District Legal Services Authorities and the Taluk
Legal Services Committees are constituted under these rules.

(2) Anything done or any action taken (including
applications admitted or legal aid granted) by the Rajasthan
Legal Aid Board or any of the Legal Aid Committees, imme-
diately before the commencement of these rules in the
exercise or purported exercise of its powers and authority
conferred by or under the rules repealed under sub-rule (1)
of rule 21 shall be deemed to have been validly done or taken
as if the p:ovisions of these rules, had been in force at all
material times and, accordingly, anything done or any action
taken by the said Rajasthan Legal Aid Board or any of the
Legal Aid Committee shall be deemed to have been done or
taken by the State Legal Services Authority, or as the case
may be, by the corresponding Legal Services Aurhority/
Committee. |

20. Transfer of Services.—Every officer or other
employee of the Rajasthan Legal Aid Board or its Committee,
in the employment of the said Board/Committee, immedi-
ately before the commencement of these rules, shall on and
from the date on which, these rules come into force, become
the Officer or other *amployee of the State Legal Services
Authority, in the case of State Legal Aid Roard, and of the
Corresponding Legal Services Authority/Committee in the
- case of Legal Aid Committees; and their Services shall be
liable to be transferred to any Legal Services Authority/Legal
Services Committee by the State Legal Services Authority in
view of the requirement of the staff under the Schedule to
these rules or any other administrative exigency.

21. Repeal and savings.—(1) Subject to the provisions
of rules 19 and 20, the Rajasthan Legal Aid Rules, 1984 are
hereby repealed.

(2) Notwithstanding anything contained in sub-rule
(1), anything done or any action taken or orders or directions
issued under the repealed rules shall be deemed to have been
done or taken or issued under these rules as if these rules
were In force on the day on which such thing was done or
sction was taken or such order or direction was issuced.



SCHEDULE
(Please refer to rules 6,7,9(1) & (2), 11, 12 (1), 14 & 15 (1)] ;
A—STATE LEGAL SERVICE AUTHORITY. =
.No. Nomenclature Scale of Pay Number of Job description 3
of the post ' posts _ I ~
| required |
] 2 3 4 S 7
1. Secretary District Judge 1 Statutory . ' l
Pay Scale 5100-6300 or ' A
5900 to 6700 £
| Pay Scale No. 26 or 27 | l g
2. Dy. Secretary  Scale of the Chief Judicaial 2 1. Office of the Dy. Secretary P
Magistrate/ Addl. Cheif Judicial to the State Legal Services . | -
Magistrate of Pay Scale Authornty at Jodhpur shall | 3
3000-4500/3700-5000. need Steno-1, UDC-1, s
LDC-2, IV Class-2. 3
3. Private 2500-4250 1 2. One Private Secretary shall |
Secretary to . - beneeded for the Execu-
Executive tive Chairman
Chairman .
4. P.A./Steno 1400-2600 3 -
5. Office 1400-2600 | 1 3. Rest of the staff shall be b
Assistant needed for the officeof the | =

Member Lecretary at i
Jaipur.
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2 3

Jre Accountant 1400-2600

U.D.C. 1200-2050
L. D.C. 950-1680
Driver 950-1680

Machineman  800-1250
Cycle Rider 750-940
IV Class 759—_940

S.No.

O k2 = NN W A

SCHEDULE
[Please refer to swes 6,7,9(1) & (2), 11, 12 (1), 14 & 15 (1)]
B—DISTRICT LEGAL SERVICE AUTHORITY.

i S

Except one Private
Secretary and one Office
Assistant rest of the statfis
already existing with this
office.

(87) s¢tt

I'\Tonwnclgture Scale of Pay Number of
of the post. POsts
required

S —— 2 —_— —— ] - _l E; J—— _—

Uper Divisional Clerk  1200-2050 33
Lower Divisional Clerk 950-16580 84
Process Server /50-940 &4

IVth Class 750-94() 51

= il . il oSy e

|
Job description . | i

P

Yetpin ‘Eh-inlr ik}

S5

1. ]alpur C1ty is havi ng o 43

2. Ajmer, Alwar, Bikaner,

Judicial Courts at the Head
Quarter. It shall need
U.D.C.-2, L.D.C.-6, I'tocess
Server-6, IV Class-4.

i-E

G661 9

Bh:‘n‘a tpur, Jodhpur, Jaipur
Ciaicict, Kola, Udaipur

ju iooship are hawn{f INore
Ko u) to 20 JudicialCourts

(1r) & il

-
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1 22 S A S
at the Head Quarter. These
district shall need U.D.C.-1,
L.D.C.-4, Process Server-4,
IV Class-3.

3. Rest of the 23 district Head
Quarter having upto 10 Ju-
dicial Courts, shall need
U.D.C.-1, L.D.CC.-2, Process
Server-2, IV Class-1.
| SCHEDULE ' '
Please refer to rules 6,7,9(1) & (2), 11,12 (1), 14 & 15-(1)]
C—HIGH COURT LEGAL SERVICE COMMITTEE. L
S.No. Nomenclature Scale of Pay - Number of Job description
of the post. posts
required
| 4
1. Uper Divisional Clerk 1200-2050 2 Under Rule 9 Office of the
2. lLower Divisional Clerk  950-1680 4 High Court Legal Services
3. Process Server 750-940 2 Committee shall be at the
4. 1V Class 750-940 2 Rajasthan High Court at

Jodhpur as well as at Jaipur
Bench, Jaipur. Each office

shall have U.D.C.-1, L.D.C.-2,
Process Server-1, IV Class-1.

(L) v Ll

i

2pte ‘Eh-l2 kbl

——

9661 'S
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SCHEDULE
[Please refer to rules 6,7,9(1) & (2), 11, 12 (1), 14 & 15 (1)]

D—TALUKA COURT LEGAL SERVICE COMMITTEE.

(0€) S¢L

S.No. Nomenclature Scale of Pay Number of Job Description |
of the post. - Posts
required

1 2 3 4 5 :
1. Lower Divisional Clerk 950-1680 120 For 60 Sub-Divisional Head i
2. Process Server 750-940 120 Quarters, each shall need QT]
4. 1V Class 750-940 120  L.D.C.-2, Process Server-2, 3

[V Class-2. This staff shall
also work for those places of 7S
the Sub-Division outside [
Head Quarter Having Courts. | $

[No. F. 8 (1) Law-2/95]
SUCHETS

Secretary to the Government,
Law and Legal Affairs Department. :
— e -
3

Government Central Press, Jaipur. |
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